INM THE CEMNTRAL ADMINISTRATIVE T RIEUHQL JAIPUF BEHCH, JAIE
Date of order : 15,5.95

oA 145/95

Pr=m Pralkash Swany so>n of Shri Roold Dass,
aged 36 y=ars, i /o lMohra, Pust Nangal
via Udaipurwati, District Jhunjhunu(Raj.)

se Applicant
VERSUS

1. Union of India through
The Szeretary t ths Governmsnt
Ministry of Comwmunication,
New Delhi.

u

2. The Sub Divisional O0fficer (Telz-ommunization),
Sikar, R=zjasthan,

see Raspondents

o8] i

Hon'ble2 Mr. O.P, Shairma, Memozr (Adniniztrative)
Hon'kle Mr, Rattan Prakash, Membszr (Judicial)

e}
For the Applicant ess Hr, PV, Calla
For the Resgonde=nts coe - '

O RDER

PEF. HON'ELE WMF., O.P. SHAFM®, MEMBER (ADKINISTRETIVE),

]

hri Przm Prakazh Swami in this application u/s 1%
of the Administrative Tribunsls Azt, 1925, has pray:=d that

of the

@

thz rezpondznts may be dirzoted to considzr the 2as
appliczsnt for re-smployment in visw of th2 provizione of
Bection 25H of thz Industrizl Dizputzs Act, 1947, and in
case any junior to the applicant is found in =nployment,
g“the gamz relisf may b2 grantsd o the applicanl with all

conssquantial bansfit

2. The azpplicant's cass iz that he was sngagzd by the

13

raspondznts in Octol=r, 13232, as Casual Lakour and he
worked for 114 days upto March, 1932, (Annsxurs A-2) when
he waa disengaged, Hiz case is that zowsz juniors to him hazve

bzen re-zngag=3d by the respondanis and, therefore, hs should

o e— e

0002/" .



Lt %

e pv-calle

vl

—
u,uw




L ,

Pad

also to be given engagenznt in view of th

n

provisions of
Szction 25H of th2 Industrial Disputes Act, 1947, He submitted

reprasentation (Annziure A-3) datad 30,1,95 to the

n,

respondents, wherein he has stated in paras no, 9 & 10

that persons junior to him in the "select list" have been

engaged.
3. We have hzard the learned counzel £o1r the applicant,
4. The applicant's representation iz Jdated 30.1.95 and

no Jd22ision én his rapresentation has yeit kean communicated
to the applicant, The l=arned counzel £or ths applicant,
te

ins A of pressing this applicstion on merits, dssires

l )
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that ths respondents may be Jireccted to take it a dzcision

on his representation on merits,

5, In th2 circumstznces, wz direct ths resspondents to

take a decision on represcentation datsd 30,1,95, suliitted

by thsz applizant to> 8DOT, Sikar,) (Rajasthan), within a pericd
of tw> ronths from ths daté of reczipt of a copy of this
order. Let a oopy of the original application of ths applicant
alony with Anneures bs gent to respondent no., 2 i.e.

Sul Divisicnal Officer (Telscommunication), Sikar (Rajacthan)

.alongwith a copy of the ordsr 2£f the Tribunzal,

6. The 02 is Jdizspos=d of acoordingly at the stage of
admission, 1o ordsr =5 to oo3ts,
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